
THE INDIAN TELEGRAPH 
(AMENDMENT), BILL, 1981 

SHRI LAL K. ADVANI (Gujarat): Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Indian  Telegraph  Act,   
1885. 

The Question was put .and the motion  was   
c. dopted. 

SHRI LAL K. ADVANI; Sir, 1 introduce 
the Bill. 

THE    CIVIL    DISTURBANCE    VIC-
TIMS COMPENSATION BDLL, 1981 

SHRI SYED SHAHABUDDIN (Bihar): 
Sir, I beg to move for leave to introduce a Bill 
to provide for the payment of compensation 
by the State to citizens and their dependents 
for injury suffered in the course of civil 
disturbance, riot or commotion. 

The question was put and the motion was 
adopted. 

SHRI SYED SHAHABUDDIN: Sir, I 
introduce the Bill. 

THE CONSTITUTION (AMENDMENT) 
BILL, 1981, [TO AMEND ARTICLES  84 

AND 173] 

SHRI SYED SHAHABUDDIN (Bihar): 
Sir, I beg to move for leave to introduce a Bill 
further to amend the Constitution of India. 

The question was put and the motion was 
adopted. 

SHRI SYED SHAHABUDDIN: Sir, I 
introduce the Bill. 

THE DECELARATION AND PUBLIC 
SERUTINY OF ASSETS OF MINISTERS 

AND MEMBERS OF PARLIAMENT 
BILL, 1979—Contd. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI; Now we shall take up discussion 
on the Bill for the Declaration and Public 
Scrutiny of Assets of Ministers and Members 
of Parliament, 1979. Mr. Kalyanasunda-ram 
was on his legs but I think he is not here now. 
Mr. Dhabe, 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra); Sir, I welcome the provisions 
of the Bill moved by my colleague, Shri 
Sadashiv Bagaitkar, and also the spirit in 
which it is moved. Sir, the Bill is very  
important. 

It   is  very  unfortunate   that    the whole 
political system is stinking and people are 
losing faith in the democratic institutions     
because     corruption in public life has become 
rampant.    Sir, it cannot be denied—from what 
we find in the case of the Chief Minister  of  
Maharashtra—that  if  he was not the Chief 
Minister he would not  have been  able to    
collect even Rs. 5000, but with the office of 
Chief Minister  thousands  of     rupees  were" 
collected under the direction of    the 
Government and by using    Government 
machinery.   This sort of collection,  of    
course, is not    peculiar to Maharashtra  State  
alone.  It is    also going  on  in  different     
States  under different names, and the position    
of Minister   or  representatives   of    the people 
gives them a status    through which    large-
scale     collections      are made.    There are 
many such    States but I do not want to name    
all the States. About Karnataka and Madhya 
Pradesh, complaints of corruption are there.   
Therefore, if we want to make our political 
institutions safe, it will be necessary that some 
check has to be there to make public life clean 
and increase the credibility of politicians. 
Therefore, the    provision    which he 
suggested—that there should be declaration of 
assets of Members of Parliament and 
Assemblies and others— in my opinion, is a 
very salutary provision.   Sir,   earlier  an  
attempt     was made, as you know, and this 
Government has unfortunately dropped that 
Bill.   The Lokpal Bill was introduced. It was 
referred to a Joint Select Committee.   It 
discussed the Bill at length. Members of all the 
parties were there. And a report was submitted. 
But the Bill in the final form has not seen the 
light of day.    I request through you. Sir, the 
Government that this Lokpal Bill should be 
introduced as early as possible.    Of course,  it 
is not possi- 
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 [Shri Dinesh Goswami.J in this session, but 
in the next session it should be introduced if 
they are really keen about checking cor-
ruption in public life. Sir, the provisions of 
the Lokpal and Lokayukta Bills are quite 
good. In some States the Lokayukta Act is 
being implemented, and the experience is that 
to some extent it has been successful in 
checking corruption at high places. But the 
provisions in the Lokpal Bill were more 
salutary. Even the Prime Minister was kept 
under the jurisdiction of the Lokpal so that 
these matters could be examined at length and 
nobody was kept above the law. 
Sir, on two or three other matters I  would  like 
to  say  at this    stage. Apart from  the 
recommendations   of the Santhanam 
Committee, the fountain-head of corruption has 
been our election    system    and    the    role of 
money   power   therein.   The   election 
expenses  are so  heavy that political parties are 
required to rely upon resources   from   outside.     
The   finances required   for  one   constituency      
are such that an ordinary person cannot fight an 
election either to the Assembly or to 
Parliament. Therefore, when the political  
parties     themselves  are required to collect 
donations through doubtful    means, it is 
difficult    that such political parties or their 
representatives will be able to keep a high 
standard  in    public life. Sir, if    we really 
want these democratic institutions to succeed, 
people must    have faith in the representatives 
that they are men of integrity and above cor-
ruption and their bonafides cannot he 
challenged.    Today it cannot be said like   this.   
Therefore,   this   corruption which is entering 
every    department of life, requires serious 
consideration by all the Members  of this    
House. Sir, one of my colleagues from Maha-
rashtra. Mr. Bhandare, said    that    it is heard 
that some Members of Parliament are in the 
pay-roll of companies.  He  also said:      
"Professional politicians must be weeded out." 
Sir, I could not     understand  as to  what he 
wanted to mean by "professional politicians".  
He  has  clarified  it  only by saying he meant 
"...where poli- 

tic; is business".   He has further said; "Every 
politician    must have honest means of 
livelihood".  Sir, to say that politics is only a 
part-time job is not correct.    Today in 
Parliament and in the   Assembly   they   have  
to   sit   for more than four to s:ix months.      
We have  to sit the     whole    day in the Hou;e. 
Similarly in the Assembly also the work is for 
a long time.  During inter-session    period    
they    have to work in    Committees    which    
work at least for two to    three    months. 
Therefore, eight to nine months in a year is the 
J°b which they have to do as representative,; of 
the    people. So  it has ceased to be a    part-
time job.    It is not like the lawyers who 
practise  in the High  Court    or    the Supreme 
Court and doctors who    do medical practice,  
can  just come    for half an hour to Parliament 
and given darshan.   Those  days   are   over.   
(Interruptions). As my friend says, even 
lawyers find it difficult if they want to do their 
job and also do justice to their work in 
Parliament.   The Vice-Chairman is also aware 
of it.     He is also an advocate.   You cannot do 
justice to your work here and also    do justice    
to    the    cause    of  litigants. Therefore,  these 
institutions required a full-th.ne Job.   It i3 
necessary   that proper  atte'itior. is paid to the 
amenities and the problems of the    MPs and 
MLils.   Therefore, when we consider this Bill,    
it is the duty of the democratic institutions and 
the representative.; of the people to see    that 
the  problem of corruption does    not creep  
into  public  life, into    political life,   because 
of  inadequacy  of  emoluments  or  other  
things.    Lastly,    I have only one submission 
to make. If corruption  is  not weeded  out    
from our political life, the entire democratic 
fabric will be dastroyed.    People outside  are  
saying openly,  anywhere you go,  you go even 
to  the    courts, Ministers'   offices,   
everywhere,   unless you pay something, some 
money, right from the peon at the door, you 
cannot meet  the  Minister  or  even    in    the 
courts of law you have to Pay something for  
getting even for affidavits. Thus,  coiruption  
has  entered    every walk of life.    It is a 
problem which 
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concerns all of us and therefore, ways 
and means should be found to weed' 
it out. We have to see what should 
be done 50 that the political institu 
tions are not corroded. Therefore, 
I suggest to the Government—politi 
cal institutions depend upon . party- 
system, they depend upon not en 
couraging defections; it depends upon 
how parliamentary representatives 
can  do their effectively,    and 
also that political parties themselves are not Party 
to this evil Of corruption. Unless political 
representatives and the Ministers are above hoard, 
the question will never be solved. Today it is a 
very unfortunate thing that the five-star culture is 
being practised by Ministers. Meetings in 
Bombay are held by the Chief Minister only in the 
Taj Mahal Hotel or in the Oberoi. This sort of 
five-star culture is quite contrary to our Indian 
conditions and Indian people's thinking. 
Therefore, unless high standards are laid down by 
the representatives of the people and corruption is 
weeded Out, it will not in any way help the 
country and our democratic institutions will not 
prosper. In this context I welcome this Bill. 
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SHRI SADASHIV BAGAITKAR 
(Maharashtra): Let me correct him on facts. 
This Bill was introduced in 1979 when I was 
sitting there. 

I introduced this Bill when    I   was sitting 
there. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); Before I call the next speaker, I 
am to inform the House that the hon. 
Chairman will give his ruling on the privilege 
question at 5 p.m. today. Mr. Harekrushna 
Mallick is not here. Mr. Narsingh Narain 
Pandey. 
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SHRI M. R. APPAROW (Andhra Pradesh); 

Mr. Deputy Chairman, Sir, there can he no 
two opinions about this Bi1! In a democracy, 
public confidence should be maintained in the 
representatives of the people. Even now, all of 
us have election expenses accounts. Election 
expenses for the Assembly are    about   Rs.     
8,000    or 

Rs. 10,000 and for Parliament about Rs. 
30,000. I wonder how many people are really 
spending this amount only. Even now, it is 
not as if there is no check on the expenses and 
the amounts spend by Members of 
Parliament. Several Members lost their seats 
on exceeding the account limit. In the Andhra 
Pradesh Assembly we passed such Bills when 
I was a Member. It was passed on Santhanam 
Committee report. We passed a Bill to declare 
our assets and the file was kept with Chief 
Minister. So this type of Bill will not be 
questioned by anybody about its 
appropriateness. But are we sure that this will 
end corruption? It is not certain. No 
legislation by itself cannot solve the problem 
of corruption. It is a question of integrity and 
honesty. These things are necessary as the 
speakers before me have made it clear. But it 
should not be confined to the Members of 
Parliament or the Members of the Assemblies 
only. Anybody, whether he is a Government 
officer or an. employee of an private firm, 
should also fall in line. Nobody should make 
undue profits from blackmarketing or any 
other source. Therefore, it should be extended 
to everybody. Everybody should show how 
he earns his money and  what are his assets.   
A 
ceiling should be imposed on property. It 
should not be confined to only landed 
property but it should be extended to all 
properties. This is a welcome suggestion and 
a welcome Bill and I am sure that nobody will 
oppose it and the Government will also 
support it. I do not know whether this bill 
involves an amendment of the Constitution. 
Probably, it will involve an amendment of the 
Constitution. There is not much for me to say. 
I whole-heartedly support the intention of the 
Bill. I think the Government themselves 
should bring forward a Bill of this nature, 
because it involves more careful considera-
tion. Therefore. I suggest that the Government 
should take it up. I urge upon the hon. Mover 
to drop it and to leave it to the Government to 
bring it forward. 
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The worst political worker of any political 
party is better than any Government servant 
or anybody in this country. 


